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The 28th June 2016

S.0. 157, dated the 28th June 2016—Whereas vide Home (Special) Department
Notification No.-B/Gen.Law&Ord.(Vaishali)-01/2015/252/S.S.Cell, Patna Dated
18.11.2015 the Governor of Bihar was pleased to constitute an Inquiry Commission under
the Commission of Inquiry Act, 1952 (No. 60, 1952) for inquiring into the incidents that
took place as a consequence of the accident in a house involving a pick up van on
17.11.2015 in the village Agarpur under Police Station Lalganj of Vaishali District, and
subsequently on 18.11.2015 after arson by local villagers involving the house of the pick up
van driver and other leading to serious law & order problem and stone pelting, in which
serious injuries were caused to the O.P. In-charge of Belsar and other police men, resulting
in police firing. Sri Prem Singh Meena, IAS, then Inspector General, Jail and Correctional
Services, Bihar now Secretary, SC/ST Welfare Department, Bihar, Patna. The last extention
for Commission was granted upto 17/01/2016 vide Departmental Notification No. 67, Dated
06/01/2016. The Commission has submitted is final Inquiry report to the Department vide
Memo No.-02, Dated 17/01/2016.

Therefore, In the circumstances, the constituted Inquiry Commission for inquiring
into the incedents that took place under Lalganj PS on 17/11/2015 and 18/11/2015 of
Vaishali District is dissolved w.e.f. 18/01/2016.

[No. B/Gen.Law&Ord.(Vaishali)-01/2015—6210]
By order of the Governor of Bihar,
JITENDRA KUMAR,

Special Secretary to the Government.
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